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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONAL BENCH AT PU E

ORIGINAL APPLICATION NO. 101 OF 2020

IN THE MATTER OF:

Madhukar Dahule .... APPLICANT 

//VERSUS// 

State of Maharashtra and others .... RESPONDENTS 

ADDITIONAL AFFIDAVIT BY RESPONDENT- N0.3 

MOST RESPECTFULLY SHOWETH: 

1. I, 1?)\R � ¥:§"�QA.,

� '<. currently working as

Coalfields Limited, do solerT,nly affirm and declare as under: 

2. That I am. the above-named Deponent, authorized and well conversant with

the factsand circumstances of the present case and thus competent to swear

the present affidav,t.

3. That it is most humbly and respe::tfully submitted, that the present Original

Application preferred by the Applicant is absolutely devoid of merits and

deserves to be rejected at the very threshold.

4. That Respondent No.3 has filed its objections to the report of the committee,

however the same was inadvertently titled as written submissions and

additional submissions, the same are part of the record of the Hon'ble

Tribunal and therefore maybe treated as objections to the report of the

committee constituted by the Hon'ble Tribunal vide its order dated

02.07.2021.

s. That the present 2ffidavit is being filed to bring to the notice of the Hon'ble

Tribunal some subsequent events which w!II betray the impression that the

present QA was filed for redressal of dny genuine grievance and firmly

establish that it is oniy a disguised attempt to extract monetary benefits.
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6. That the respondent no. 3 was approached by the legal heir<; of the deceasPd

applicant with an offer to arrive at a corr.promise and an offer to withdraw the

present application if instead of monetary compensation as claimed. thP

es ndent no. 3 w uld agre to acquire the land in survey no. 2 and survey

.46/1 at a value of Rs.90 Lakh and employment begiven to one of the legal 

I e; of he decea� ·_d applicant Late Madhukar Dahule. This offer to settle was 

re-cei ed on multiple occasions and thetrue typed copy of the letter dated 

12.03.202 is anne ed as Annexure R- 1.

7. T at the respondent no. 3 after having thoroughly perused the report of the

o .mittee in order to ascertain the exact violation for which the committee

a i posed a penalty on Respondent no. 3 f°'ad �nquired with the State

Government cf Mahar?,shtra whether there is any statutory 

pro ision/guideline/procedure governing the proc2ss of diverting nala/water 

s rea.11 de. The response to the RTI query made by Respondent no. 3 as 

rec�ived from the State government is unequivocal!y states that there are no 

such reg�lations ir forcf in :he State of fvlaharc-:shU.:i. This clea;-ly establishes 

ha: there was no guideline/rule/regulation etc or even any executive order in 

Loree relac'ng to diversion of a drain and thus there is no violation of any 

statutory provision at all. This brings intc, question the very sanctity of the _ 

report of the committee that imposes penalty for violation of som�� 

b·Jt not specifying .'✓hat exact pr.;vision has bee, 1 violated. The RTltq 

th� response of •:_n,� State go:1ernment are annexed as Annexure R-
... ,

8. Th�, tht r1=:spur11:knt no. 3 krthP" s•Jbmits ti ;:it :he revenue reco

larid re en1�e depar[ment of v,e stat� of lv1::iharashtra do not show the"

a:3 • as a recun: .d water body Jt all. I , suc.n fact ituation it 1s cl�arl

establishe .. that ti 2 "Kl raa, "'.ala" i rot I r rugr ised wat r body and is at

be!:,� � seasonal drain o'. :-'" real rt:1evance. 1 ne relevant revenue re:ord is

:Jnnexed as Annexure .. -3.
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g_ That in vi w of the foregoing it is prayed that the present addi ional a ri av·

may kindly be tak n on record and It is resp ctfully submitted tha m 1ie.- o'

the above submi sions, thi Hon'ble Tribunal may pass such orderls1 as 

deemed fit and proper in the facts and circumstances of the case 

VERIFICATION: er ge r

I, the above named deponent, do hereby verify on 10.06.202� / ., ... 

that the contents of my above affidavit are true and correct which I believe o 

be true. 

.. , 

.,..,...-

/0
,-,

NOTARIAL 

� 

t OT mA 

... 

�-

�m betOt9 � 
�ll.1shr• AV 

�q"Q ho is 
been Id 

.tiose. 

Area General 
��I 

� 

UOTARtA. OT RIAL T RI 
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� �� � s1¥ � �� � 3RFf,� qar �- � � � � 
n/oy/�o�� m � � 3mut � � � �- � �-s1¥ m- fa-. oy/oy/�o-:J.'J

� � �-� � 3ira" d-1I$-41 � � 3Tifor -tj,ai�l�-3frtur fc:rm 'CfrtT � � 

�31�, 
.:, 

';fr 311qcr1j,a � � cfil" � 3ITo c)- � 'c:M" � dd-1£41 �.Rt.� f.a.s� 3't-�
� " . 

cr4141M_41ci 3-ffiUt 3m=rr N.G.T � � 3-1-B�l.lj,cii. � �fc16.Qiill � � � � �

• � � 3-liJ-11:,.Qi �fctl" � � 2 3mut �fJ� � e;lo.a1a <rrcfr. ctr tJUf 1Cil.Qd-llai-ttFl Y � "ffifl: t;rfc:r
• .:, -

� aRfR" �o � � � J-lc>ll&II "Q'cp � �- fit.' 'Qc>f. � � ao.a1a mcfr �
- .:l--- --- ,___ _ .:, __ --.:> - -

� 3ffiUt d-11$-41 clFlti�l-1. -zjm- -Bt;J-IJ't � cfifrc:r �- c-.Qicric-H ;ff" N.G.T. � � �- .:, " 

d-11 El I :fl UUlR.

�-� 

.s ·, t':{v1):�t�_.! .• 

��tmr��-
J:f. qa5;aa1i& tft. � 

.:, . .:, 

BT. �?tlacfr, �-�. 

� • J.CcM,M.-�cRT :it4ilAc
. .:, 

. . � af«JR", � m.�-�

cl-\�tll$\¼ �- 7820805031

ANNEXURE R-1
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WCL Majri Area 
Received on: 28/8/24 

Date: 12/03/2024 

To, 

Area General Manager, 
W.C.L. Majri.

Subject:- For settlement by leaving right in the N.G.T. 

Sir, 

I, being Shobha Madhukar Dahule, age 59 years, my 

husband Late Madhukar Suryabhan Dahule expired on 

12/04/2022 and my elder son Late Dhananjay Madhukar 

Dahule has expired on 04/04/2023. Now as on today along 

with me, there is my younger son and daughter-in-law and 

her son five years old. 

I request you that, since last eight to nine years as the 

matter against W.C.L. before High Court and now before 

N.G.T. is pending, considering the future I have decided that, 

our agricultural land Survey No.2 and 46/1 shall be acquired. 

That too, as per rule Rs. 90 Lakhs at Rs. 13 Lakhs per acre by 

employing my son on one seat in W.C.L. be given. I am 
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requesting as per my and my heir's consent. Thereafter, I will 

withdraw1nycase from N.G.T. 

1. Pankaj Madhukar Dahule Sd/-

2. Achal Dhananjay Dahule Sd/-

Humbly yours 

Sd/-
Smt. Shobha Madhukar Dahule 

At Palasgaon, Po: Kuchana 
Tq. Bhadrawati, Dist. Chandrapur 

Presently at:- Koteshwari Apartment, Sneha 
Nagar, Chandrapur, Tq. Dist. 
Chandrapur 
Mobile No. 7820805031 
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Website: www.westerncoal.in 

sfa, 

Hf :fTt /à.HTAfal2024-2 

�eoa ocrslcsar frs/ Western Coalfields Limited 
(Ma ro ud) (A Mini Ratna Company) 

Under Jurisdiction of Nagpur Court only 

Mrs.Shobha Madhukar Dahule, 
At. Palsgaon Po.Kuchana, 

Tah.- Bhadrawati, Dist.-Chandrapur 

Dear Sir/Madam, 

ra fT fafteft ff (A Subsidiary of Coal India Limited) 
OFFICE OF THE AREA GENERAL MANAGER, MAJRI AREA 

Address WCL, Majri Area, PO: Majri, Dist: Chandrapur, MS, PIN 442503 
Regd. Office, Civil Lines, Nagpur- 440001 

Dept: Personnel / Legal 

G2 

faais: 23/09/2024 

Subject: Response to Letter from Mrs. Shobha Madhukar Dahule Regarding Original 
Application No. 101/2020 (WZ) National Green Tribunal, Western Zone, Pune 

This letter is in response to the letter from Mrs. Shobha Madhukar Dahule (wife of 

petitioner Late Madhukar Suryabhan Dahule) dated 12/03/2024, pertaining to 
Original Application No. 101/2020 (wz) filed before the National Green Tribunal, 
Western Zone, Pune, in the matter of Madhukar Suryabhan Dahule vs. WCL. 

The land in question, bearing Survey No. 2 of Mouza: Palasgaon, is owned by Mr. 
Madhukar Suryabhan Dahule. He has approached the Honorable high Court 
concerning the damage caused to his crops due to the diversion of the Koradi Nallah 
by WCL Majri Area for the NMUG to 0C Project. 

Mr. Madhukar Suryabhan Dahule has filed a writ petition in the High Court (WP 
No. 2190/2018) seeking compensation and prevention of further losses. The High 
Court, by its order dated 25/02/2020, stated that the National Green Tribunal 
(NGT) has the jurisdiction and expertise to adjudicate the matter, and accordingly, 
the case was transferred to the NGT, Western Zone Bench, Pune. 

During the pendency of the matter, the applicant, Mrs. Shobha Madhukar Dahule 
(wife of petitioner Late. Madhukar Suryabhan Dahule), has submitted an application 
for a compromise, as per his letter dated 12/03/2024. 

We would like to bring this to your notice that The representation has been 
considered. It is to mention that no damage has been caused to the agricultural land 
as alleged, and that too at the instance of WCL's or any of its Area's activities. 
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As sucn there is no proposal for acquisition of land. Hence, the request for 

acquisition cannot be considered . When there is no acquisition, the question of 

provaing compensation or R & R benefits also does not arise. Further, as no 

pollution has been occasioned due to anv of the mining activities, payment of any 

compensation does not arise. Hence, all the request made by your representation 

dated 12/03/2024 cannot be accepted. 

Area General Manager 
qt t/Majri Area 
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